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Preliminary Report in reference to the notice of hearing by Hon'ble National 
Green Tribunal in Suo Moto matter (O.A. No. 134/2024) re : News item 
appearing in Sach Kahu dated 29.12.2023 entitled ÞuaxykjkbZ [kuu Bsdsnkj 
ca/kqvksa ds f[kykQ xzkeh.kksa us [kksyk ekspkZÞ 
 

In reference to the news item dated 29.12.2023 which appeared in Newspaper 

“Sach Kahu”, relating to illegal sand mining/diversion of flow of River Yamuna by the 

contractor. It is also stated in the news item that around 30 feet deep pits have been dug 

up due to sand mining, sand is being transported in overloaded trucks, bunds have been 

damaged due to which flow of River is affected and may be cause floods/damage to the 

agriculture crops. 

In reference to the above, the sand mining site in question was jointly inspected by 

Sub-Divisional Magistrate Kairana, Mining Inspector Shamli and Regional Officer UPPCB 

Muzaffarnagar on 09.02.2024. During the inspection, sand mining was found operational. 

Inspection report and facts as per the office records is mentioned below : 

1. In village Naglarai Ahatmal, Tehsil Kaiarana, District Shamli, one sand mining lease 

is in operation with the name of M/s Devansh Infra, Gata No. 20, 57, 58, 59, 61m, 

62, 67m, 68, 69, 70, 71, 72, 73kh, 82m, 83, 84, 314m, 86, 87, 88, 306, 310, 311, 

312m, 313m, 317m, 321m, 322/39 (Gata No. 85, 273, 320 Area 0.30Ha for Haulage 

road), Village Nagla Rai Ahatmal, Tehsil Kairana, Distt. Shamli with Total area of 

24.92 Hectare (64.07 Acre) and Minable Area of 17.56 Hectare.   

2. The above sand mining lease has been granted by District Magistrate Shamli 

(Mining Department) Dated 04-03-2020 (Annexure-1). 

3. The above sand mining has been granted Environmental Clearance for sand mining 

along River Yamuna bed for above mentioned Gata Nos. of Village 

NaglaRaiAhatmal, Tehsil Kairana, Distt. Shamli by SEIAA through reference no. 

559/Parya/SEAC/4662/2018 dated 22.01.2020 and granted Consent to Operate 

under Water and Air Act by UPPCB vide reference no. 104918/UPPCB/Circle3 

(UPPCBHO)/CTO/water/SHAMLI/2020 dated 01.04.2021 and 104917/UPPCB 

/Circle3(UPPCBHO)/CTO/air/SHAMLI/2020 dated 01.04.2021 which is valid till 

31.12.2025. Environmental Clearence and CTO orders are annexed as  

Annexure-2 and 3 respectively.  

4. The above complaint in question were previously submitted to District 

Administration Shamli on 29.12.2023. In reference to which, inspection by District 
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Administration was carried out on dated 08.01.2024 and according to the report, it 

was observed that sand mining by the authorized licensee M/s Devansh Infra has 

been carried out within the limits of area as permitted in the license. As per the 

status observed during inspection of the site, the facts highlighted in the complaint 

were not found true/factual. Hence, the complaint was recommended to be 

disposed. Complaint and site inspection report is annexed as Annexure-4.  

5. In reference to the above OA/the news item, re-inspection of the site has been 

carried out by Sub-Divisional Magistrate, Mining Inspector and Regional Officer 

UPPCB on 09.02.2024. Specific facts observed during the inspection in reference 

to the facts highlighted in the tabulated below along with the site photographs : 

S.No.  Specific Complaint Point  Facts Observed  

i. Contractor has installed 
bunds which is affecting the 
flow of the river. 

No bunds have been observed which has been 
installed by the unit M/s Devansh Infra. The site 
photograph of the lease area is below :  

 

ii. 20 to 30 feet deep wells/pits 
have been crated due to 
illegal sand mining by the 
licensee.  

The joint committee has surveyed the whole mining 
area and did not find any deep pits/wells dug up till 
20-30 feet in the area. Also, joint committee has 
observed that the sand mining has been done by the 
licensee within the permissible limit of maximum 3.0 
meter. The photograph taken during inspection is as 
below : 
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S.No.  Specific Complaint Point  Facts Observed  

 

 

iii. Overloaded vehicles have 
destroyed the agriculture 
fields. 

As per Mining Department data, the trucks have been 
loaded only uptill the permissible limit and no 
overloading has been found during surprise inspection 
which is carried out by Mining Department from time to 
time. 

For the surveillance of overloading vehicle,CCTV and 
weigh bridge is installed and integrated to command 
centre, Directorate Geology and Mining, Lucknow. 
Photograph is as below : 
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S.No.  Specific Complaint Point  Facts Observed  

 
Also, no agriculture fields found damaged during the 
inspection. The photographs of nearby agriculture 
lands is as below :  
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S.No.  Specific Complaint Point  Facts Observed  

iv. Bunds created by the 
irrigation department for 
protection by flood, have 
been damaged by the 
Licensee.  

Bunds, which have been developed by the Irrigation 
Department were not damaged. Also, from time to 
time, repair work has been carried out by Licensee as 
per the requirement. Photograph of bund is as below :  

 
 

The above factual report is put up for perusal and necessary action please. 
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